
Dircctorate Gencral of F'oreign 'Iradc
Udyog Bhawan
DI,IS-V Section

'l'hc Mccting No.l5/AM-18 datcd 26.10.2017 lor thc liccnsing ycar 2017-18 to considcr
thc cascs undcr I)uty l:xcmption Schcrncs (Chaptcr-4) was hcld on 01.11.2017 in Confcrcncc
Itoorn No.l I ol'l)Gl:'l' undcr thc Chairmanship of Shri K.C. Itout, Addl. DGIII'. 'l'hc fbllowing
ol llccrs wcrc prcscnt:-
S \o , Namc 01'lllc r-9p!g!_c!ta!!ygs and t!ggjg!_qfg!'o! __l. Shri V.K. Kohli, Dircclor

2. 
' 

Shri J.l). Oiri. Vicc l)rcsidcnt
3. Shri Nand l.a[. Consultant
4.l shri S.K.Ⅳ lohapatra、 DI)(〕

5.shri Vin()d Kumar Kashyap,Ir′ l｀ I)0 DGFT

1ン ic.No/1)atc:0510399970   1)cttr I)atc:

03 102016              23.11.2017

DGF′ I｀
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At thc oulsct thc Mirrutcs ol-NCI-V Mccting No.l4lAM-17 datcd 12.10.2017 werc takcn up lor
ratillcation. As thcrc was no arncndrlcnt to thc samc, thc abovc referrcd minutcs wcrc adoptcd
lor irnplcmcntation by thc Cornrnittcc without any amcndment. 'l'hc agcnda for meeting
\o.15/AM-18 datcd 26.10.2017 hcld on 01.11.2017 was takcn up lbr discussion and thc dccision
takcn in rcspccl of cach casc is cnumcratcd bclow:
MI`〕 III｀ IN(〕 NllルII〕 ER :15/84-Alン (〕 3/2017ヽ4EETIN(】 DATE:26.10.2017

Casc No.:21l12181-il,C3l20l6 I'}ar1y r.\amc:l.OYAl, I'llxl'll,li Meet No/t)ate:15i84- Status:
DcfcrredMH´ 1′ SI´TD AlンC3/2017

2610.2017

IIQ「Hc               RI´ AI'Hc              Iン iC●No/1)atc:3510045009 DcFcr Datc:

:O1/84/050/00212//ヽ 4ヽ17/      :35/24/040/00025/AM17/       17.08.2016              23.11.2017
1 Dccision:Col■

mittcc considcrcd thc caζ c as pCr agcnda alongwith othcr rclcvant papcrs and

notcd tllat this casc had bccn rcttrrcd to TC,Mumbai for Commcnts.TC,Mumbai havc bccn

rCqLICStCd to Cxpcditc thcir commcnts for「 lnalization Of thc case.  Colnlnittcc dccidcd to

a、vait co111lllcntS IIolll′ I｀ C、 Ⅳlumbal. 
´
I｀ hc casc stands dcfcrred for rc― listing on 23.11.2017.

Casc No.:29/20/84-Al′ C3/2016  Palty Namc:AMRI′ IVF INDIA   Mcct No/Datc:15/84‐     Status:
ASSOCIA′ I｀ItS PRIVATI〕     Al,C3/2017          Dcfcrrcd
I′ I Nll.1｀ 1〕 I)                   26.10.2017

HQ「 ilC

,  :01/84/050/00372/ノヽヽ417/

RI′ A Irilc

:05/23/040/00090//ヽ M17/

l)ccision : (lomrnittcc considcrcd thc casc as pcr agcnda alongwith other relcvant papcrs and

rrolcd that this casc had bccn rclcrrcd to I)lPP lor comments. I)lPP has sought ccrtain
inforrnaliorr ll'orl thc llrrn. Cornmittcc dccidcd to await rcply of the firm and defer the casc.
'l'he casc stands dcl'crrcd lbr rc-listing orr 23.11.2017 .

(〕asc No.:62/20/84-Al,C3/2016 Party Nallnc:CONNOISSIう UR

「
ASH10NS

4ヽcct No/1)atc:15/84‐

AI´C3/2017
26.10.2017

Status:
Dcfcrrcd

レ



HQ「 ilC
:O1/84/050/00405/AN417/

Casc No.:22/20/84-ALC3/2016 Party NamciPINNACI´ l〕

CIッOTHING CO.,

RIンA「ilc                 I´ ic No/1)atc:0410162348  1)ctr Datc:

:04/24/040/00114//ヽ M17/       05.102016              23 11.2017

Dccisi<ln : Committce considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

decidcd to askthc firm to lurnish thc CAI) of thc cxport product.'l'hc casc staltds dcl-crrcd lbr

rc-listing on 23.11 .2017 .

4ヽcct lヽ o/1)atci1 5/84-

AI′C3/2017

26.10.2017

Status:
I)efcrrcd

HQI'ilC Iヽ 1′A「 Hc Iン iC●No/1)atc105 10400240   1)cfcr I)atc:

24.10.2016              23.11.2017:01/84/050/00365//ヽ M17/       :05/24/040/00348//ヽ M17/

Dccision : . Committee obscrvcd that casc has bccn rcl-crrcd 1o O/o 'l'cxtilc Cornmissioncr (br

comment. Commiltee decided to await their commcnts and dclbrrcd thc casc lbr rc-listing on

23.11.2017.

Casc No.:36/20/84-AI」 C3/2016 Party Namc:ARVIND lン IM ITI〕 D McctNo/1)atc:15/84‐     Status:
Al´C3/2017           Dcfcrl・ cd
26.10.2017

I′ ic No/1)atc:0810138963   1)cfc・ rI)atc:HQ「 ilC
:01/84/050/00379//ヽ 4ヽ17/

RIンA「 ilc

:08/24/040/00297//ヽ M17/       25 10.2016 23 11 2017

RIンA Irilc                     lン ic.No/1)atc:0210207131   1)cibr I)atc:

:02/24/040/00148//ヽ M17/        11.11.2016              23.11.2017

Stalus:
I)cfcrretl

Decision : Committce obscrvcd that casc has bcen rc{'crrcd to O/o 'l'cxtilc Comrnissioncr lbr
comment. Committce decidcd to await thcir commcnts and dcl'errcd thc casc lbr rc-listing cln

23.1.2017.

Case No.:23122184-Al,C3/2016 Party Namc:FRON'l'lliR ⅣIcct No/1)atc:15/84- Stal u s:

l)cferrctlPR()・ 1｀ 1〕 C′ I｀ IVI〕Wi〕AR PRIVATI:AIン C3/2017
1.IMI′ I｀ 1〕 I)                    26 102017

HQ「 ilC
:O1/84/050/00429//ヽ M17/

Decision : Committee obscrved that casc has bcen rel'crrcd to O/o 'l'cxtile Commissioncr lbr
comment. Committce dccidcd to await their commcnts and dclcrrcd thc casc lbr rc-listing on
23.11.2017.

Casc No.:29/22/84-AI,C3/2016  Party Nalnc:AM RI′ I｀ 1〕XPOR′ FS  IN/1cct No/1)atc:15/84-

PVT.I´TD.              Al´ C3/2017
26 10.2017

HQ IlilC Rl´A「 ilc Iン iC NO/1)atc:0210207157   1)cibr I)atc:

:01/84/050/00435//ヽ 4ヽ17/       :02/24/040/00164//ヽ M17/       25.11 2016 23.11.2017

Dccision : Committee obscrvcd that casc has bccn rcl-crrcd to O/o '['extilc Commissioncr lor
comment. Committee decided to await thcir commcnts and dcl'crrcd thc casc lor rc-listing on
23.11.2017.

Casc No.:22/22/84-ALC3/2016 Party Namc:AMRH｀ 1]XPOR′ I｀S Mcct No/Datc:15/84-    Status:
PVT.IンTD.               AIン C3/2017            Dcfcrrcd

26.10.2017

ジ多 ν



HQ IrilC RI′ A Filc Lic.No/1)atc:0210207159  Dcrc・ r Datc:

:01/84/050/00428/ノ iヽヽ417/       :02/24/040/00168//ヽ M17/       30.11.2016               23.11.2017

1)ccision:(〕omrnittcc obscrvcd that casc has bccn rcttrrcd to O/o 
・
I｀extilc(〕 ornrnissioncr for

commcnt.(〕 omΠlittcc dccidcd to a、 vait thcir commcnts and dctrrcd thc casc for rc― Hstin3 on

23.ll.2017.

Casc No.:51/20/84-AI′ (〕3/2016 1)ally Namc:SHAHIItXPOR′ 1｀ S  Mcct No/1)atc:15/84‐     Status:
PVT I′ TD.                Al′ C3/2017            Dcfcrrcd

26.102017

HQ「 ilC RI′A FHc lン ic.No/1)atc:0510400555   1)cFcr Datc:

:01/84/050/00394/Aヽ 417/        :05/24/040/00412/AM17/       30.ll.2016 23 11 2017

Dccision : Cornrnittcc obscrvcd that casc has bccn rel'erred to O/o 'l'cxtile Commissioncr lor
commcnt. Committcc dccidcd 1o await thcir comments and dclcrrcd thc casc for rc-listing on
23.11.2017.

Casc No.:54/20/84-ALC3/2016 Pally NamciSHAHIIEXPOR′
I｀ S  Mect No/Datc:15/84‐     status:

PVT.I′TD.                Al´ C3/2017            Dcferrcd
26.10.2017

HQ「 ilC Iヽ 1.A lf‖ c Lic.No/1)atc:0510400554   1)cibr I)atc:
10 :01/84/050/00397//ヽ 4ヽ17/        :05/24/040/00404/Aヽ 417/       30.11.2016 23.11.2017

I)ecision : Cornmittcc obscrvcd that casc has bccn rcl'crrcd to O/o 'l'extilc Commissioncr lbr
commcnl. Cornmittcc decidcd to await thcir commcnts and dclcrrcd thc casc for rc-listing on
23.t I .2017 .

Casc No.:18/22/84-AI′ C3/2016 Palty Namc:RADIANT
I]XPORTS

Mcct No/Date:15/84-

AIンC3/2017
26102017

Status:
I)cferrcd

23 11.2017

HQ「 ilC
ll :01/84/050/00424/ノ Mヽ17/

I´ ic.No/1)atc:0510400715   1)crcr I)atc:

:05/24/040/00450//ヽ M17/        13.12.2016

Casc No.:10/22/84-AL(〕 3/2016 Party Nalllc:RICHA&CO    IMcct No/Datc:15/84‐
13 AIンC3/2017

126.10.2017

Stat us:
I)eferred

RI′ A「‖c

I)ccision : Cornmittcc obscrvcd that casc has bccn rclcrred 1o O/o 'fcxtilc Commissioncr lor
commcnt. Committcc dccidcd to await thcir commcnts and dclcrred thc case lor rc-listing on
23.1I .2017 .

Casc No。 :26/22/84‐ AL(〕 3/2016 Party Namc:JIVA DItSIGNS(P)MCCt NO/Datc:15/84‐     status:
IンTI),                 AIン C3/2017          DcFcrrcd

26.102017

HQ Filc RI´ A lfilc I´ ic No/1)atc:0510400895   1)cttr I)atc:
:O1/84/050/00432//ヽ 4ヽ17/        :05/23/040/00454/ノ N`417/       21.122016 23 11.2017

l)ccision : Comrnitlcc obscrvcd that casc has bccn rclbrrcd to O/o 'l'cxtilc Comrnissioncr lor
colnmcnt. C'otnlnittce dccidcd to await thcir comments and dcl'crrcd the casc I'or rc-listing on
23.t | .2017 .

μ レ



HQ「 ilC
:01/84/050/00416/ANl17/

Dccision:Committec
commcnt.Committcc
23.ll.2017.

RIンA「 ilc

:05/24/040/00500//ヽ M17/
1ン ic.No/1)atc:0510401095   1)cfcr l)atc:

05.01.2017              23.11.2017

obscrved that casc has bccn rcl'crrcd to O/o 'l'cxtilc Commissioncr lbr
dccidcd to await their commcnts and dclcrrcd thc casc lor rc-lisling on

14

Casc No.:15/1/84-AIッ C3/2017 Party Namc:SHORIハ VAl´A
Gl′OBAlン INDUS´ I｀RH〕 S

PV′ I｀ .1ンTD.,(「ORMI〕 RI´Y

RIンA「 ilc

:05/24/040/00534/ノ Nヽl1 7/

obscrvcd that casc has bccn rcl'crrcd
dccidcd to await thcir commcnts arrd

～
lcct No/1)atc:15/84-

AI′C3/2017
26.102017

1´ ic No/1)atc:0510401395

27.01.2017

Status:

1)cfcrrcd

I)cibr l)atc:

23 11 2017

HQ IrilC

:01/84/050/00532/ノ Mヽ17/

Dccision:Committcc
commcnt.Committcc
23.11。 2017.

to O/o 'l'cxtilc Commissioncr lbr
dclcrrcd thc casc lor rc-listing on

Casc No.:2/3/84-Al,C3/2017   Party NamciCIン ASSIC BINDING Mcct No/1)atc:15/84-

lNDUS´FRHtS           Alッ C3/2017
26.102017

IIQ Irile Rl.A Irilc t.ic.No/l)atc:0i l0ll 10900 I)cl-er l)atc:
l5 :01i84/050/00007/AM18t :03l94lo40loo995lAM17l 02.02.2017 23.11.2017

Dccision : Committee considcred thc casc as pcr agcnda alorrgwith othcr rclcvant papcrs and

notcd thal this case had bccn rcfcrrcd to DIPP for comtnqrts. (lommittcc dccidcd to await

thcircommcntsanddclcrthccase. 'l'hccascstandsdcf'crrcd lorrc-listingon23.l1.20l7.

HQ「 ilC
:01/84/050/00012/AM18/

Dccision:Committcc
commcnt.Committce
23.Il。 2017.

‐HQ Filc
17 :01/84/050/00013/AM18/

RIン A Irilc

:03/95/040/00878//ヽ M17/

RIン A Irilc

:35/24/040/00058//ヽ M17/

Party NainciSHORItヽ VAlンA
GlンOBAIン INDUSTRHうS
PVl｀ 1ンTD,(1'ORMIう RI′Y

4ヽcct Tヾ o/1)atc:15/84-

Al′C3/2017
26.10.2017

1′ ic No/1)atc103 1 08 11

08.02.2017

Mcct No/1)atci1 5/84-

AI´C3/2017
26.102017

Status:
Deferred

Status:

Dcfcl・ rcd

1045   1)cfcr I)atc:

23.11.2017

Status:
I)cfcrrcd

(〕asc No.:7/3/84-Al′ C3/2017    Palty Nanlc:l′ AHOTI
OVERSllAS L′ I｀D.

Casc No.:8/3/84¨ AIJC3/2017   Party NamclMADURA COATS Mcct No/1)atc:15/84-
PRIVA′ 1｀ EIンIMITED,       AI´C3/2017

26.10.2017

observcd that casc has becn rcl'crrcd to O/o 'l'cxtilc Comrnissioncr lbr

dccidcd 1o await thcir commcrrts and dct-errcd thc casc lbr rc-listing on

Status:
Dcferrcd

1´ ic.No/1)atc:3510045139   1)cfcr I)atc:

15032017              23.11.2017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

noted that this case had bccn rcferrcrl to t)lPP lor commcnts. Commitlcc dccidcd to await

thcir commcnls and del'er thc casc. 'l'hc casc stands dct-crrcd Ibr rc-listing orr 23.ll.20l1 .

(〕asc No.:14/3/84-Al,CⅣ2017

ノ



HQ「 ilC
:01/84/050/00019//ヽ 4ヽ18/

HQ「 ilc

19 :01/84/050/00005//ヽ 4ヽ18/

HQ「 ilc

22 :01/84/050/00065/AM18/

Casc No.:25/1/84‐AL(〕 3/2017  1)arty Nalllc:PINNACIン I]
CIンOTHING CO.,

1´ ic No/1)atc:0510402175  Dcfcr Datc:
:05/24/040/00669/AM17/       06.042017 23.112017

I)ccision : (lomrnittcc obscrvcd that casc has bcen rcl'crrcd to 0/o 'fextilc Commissioner lor
commcnl. Committcc dccidcd to await thcir comments and dcl-crrcd thc casc for rc-listing on
23.t L20t1.

RI´A「 ilc

Mcct No/Datc:15/84-

AIンC3/2017
26.102017

RI´AI'ilc                 Lic.No/Date:0510402195  Dctr Datc:
:05/24/040/00007/AM18/        1o.o42017              23.11.2017

Status:
Deferred

Status:
I)cfcrrcd

RI′ A「 ilc                lン ic.No/1)atc:o710111827  1)cfc・ rI)atc:
:07/24/040/00o92/ノ レ`118/       2706.2017              23.11.2017

Status:
Deferrcd

I)ccision : Committcc considcrcd thc casc as pcr agcnda alongrvith other rclcvant papcrs and
rrotcd that hard copy of thc application not rcccivcd lrom CLA, Dclhi. Committec dccidcd to
rcqucst ItA cotlccrttcd to lorward thrcc of application alongwith rclevant documents lor
cxamination ol'thc casc.'l'hc casc sr.ands dcl'crrcd lor rc-listing on 23. ll.2ol7.

Mcctlヽ 0/1)atc:15/84‐

AIレC3/2017
26.102017

HQl'ilc RI´ A Ifilc
I´ic.No/Datc:0510402239  Dcfcr Datc:

:01/84/050/00018//ヽ 4ヽ18/ :05/24/040/00014//ヽ M18/ 18.04.2017 23 11 2017

Decision : cornmittcc obscrvcd that casc has bccn rcl'crrcd ro O/o 'l'cxtile Comrnissioncr lor
comment' Cornnlittcc dccidcd to await thcir comments and dclcrrcd thc case for rc-[isting on23.11.2017.

Mcct NO/1)atc:15/84-       status:

Al´C3/2017          DcFerrcd
26.102017

HQ lrilc               RI′A Ililc              lン ic NO/Datc:0510402604  Defcr Datc:21 :O1/84/050/00128//ヽ
卜118/       :o5/23/040/Ooo54//ヽ M18/        17.052017              23 112017

1)ccisiOn :COmrllittcc cOnsidcrcd thc casc as pcr agenda along、
vith Othcr rclevant papcrs and

dccidcd tO ask tllc llrln tO appcar bcfOrc the Norms Comnlittcc along、
vith iaymarkcr and

sainplc cxpOrt product.′
I｀ hc casc stands dcibrrcd for rc¨ listing on 23.11.2017.

(〕asc No.:13/3/84‐ AI′ C3/2017  Palty Namc:PINNACI´
I〕

(〕 Iン 0′ IIHN(〕 CO

(〕asc No.:9/11/84-AI′ (〕3/2017  Party Namc:GAURAV
INTItRNAT10NAlン

Casc No.:3/7/84-AI′C3/2017   Party Namc:APSARA SHン KS   Mcct No/Datc:15/84‐
Al.C3/2017

26.10.2017

柵 Rf慮 肥 :翼「 篇 辮 点 lf需 霊 ∬ 織 贅xi覇亀服 蹴 篤 選 鷲 i慨
to rcclucst ltA conccr:lcd to fbr、 vard thrcc Of applicatiOn a10n3｀ Vith rclcvant dOcumcnts fOr
cxanlinatiOn ofthc casc_´

I｀hc casc stands dcfcrrcd for rc_listing on 23.11.2017.
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う
´

II`ヽ lrileHQ「 ile RIン A Filc

:32/24/040/00009//ヽ M18/

Mcct No/1)atc:15/84-

Al,C3/2017

26.10.2017

1′ ic.No/1)atci3210078215

04.07.2017

Status:

1)cFcrrcd

l)ctrI)atc:

23 112017
:01/84/050/00139/AM18/

Decision : COmmittec considered thc casc as pcr agcltda alongwitongwith othcr rclcvant PaPcrs and

notcd that this casc had bccn rclcrrcd to t)lPP I'or commcnts. Committcc dccidcd to await

thcir commcnts and defcr thc case. 'l'hc casc stands dclcrrcd lor rc-listing on 23. | 1 .2017 '

Casc No.:4/l lt84-AL,C3t2Ol1 Party Name:GRlNDWlll,L Mect No/l)ate 15184- Status:

NORTON LTD Al'C3l2Ol7 l)efcrrcd
26.10.2017

I lQ Irilc Rl-A lrile l,ic.No/Datc:0310814426 l)cfcr [)atc:

^r,o,/n<n /nn r.1/An/rQ/ .r}1/q/.tt|t(\tool 07/AMl8/ 04.07.20 ll 23.11'2017
24 :o1/84/050/00123/ノ N`418/ :03/94/040/00107/ノ Nヽ118/       04072017               

∠ご

Decision : cOmmittec considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

notcd that this casc had bccn rcfcrred to DIPP for commcnts' Comtnittcc clcciclcd to await

their comments and defcr the case. 'l'hc case stands dcfcrrcd lor rc-listing on 23' l I '2017'

casc No。 :17/11/84¨ Al」C3/2017  Party Namc:RADIANT
ItXPORTS

RIッA「 ilcHQI'HC
25 :01/84/050/00136//ヽ Nl1 8/       :05/24/040/00162/ノ Mヽi8/

Decision : Committee obscrvcd that casc has bccn rcf'crrcd

comment. Committcc dccidcd to await thcir commcnts and

23.ll.2017

Casc No.:15/11/84‐ Al′ C3/2017 Party Namc:PIう 1〕 1うMPRO
ItXPOR′ 1｀SPlッTD

Mcct No/1)atc:15/84-

Al.C3/2017
.26.10.2017

I′ ic.No/Datc:0510403457   1 I)clbr l)atc:

lvlcct No/1)atc:15/84-

AlンC3/2017

26.10.2017

I′ ic.No/1)atc:0510403360

07.072017

Status:

Dcfcrrcd

I)cfcr l)atc:

23.11.2017

to ()/o

dcFcrrcd

'l'cxtilc Clommissioncr

thc casc for re-listing
ｂ

ｏｎ

(〕asc NO.:16/11/84-AI′C3/2017  Palty NamciPI〕
1う I〕NIPR()      

～
lCCt NO/1)atc:15/84-     Status:

1〕XPORTS(P)I′
′
1｀D          Al′ C3/2017            Dcた 1・ 1・cd

26 102017

‐・ ^い 。1                  ‐pl 1)cncr I)atci

I  HQ FHc                
‐
Klン Al・‖C               l′ lし 1｀υ′■′‐ヽ‐・V´・ν マー ー

:05/24/040/00174//ヽ M18/        18.07.2017               23 11.2017126 101/84/050/00135/AM18/

I)ccision :Colllnlittcc considcrcd thc casc as pcr agCnda alongヽ
vith otllcr rclcvant papcrs and

dccidcd tO ask thC rlrrn to furnish thc CAI), MCaSurclllCnt chart and skctch of thC cxport

product.1｀ hc casc stands dcfcrrcd for rc¨ listing on 23.11.2017.

I IQ Irilc Rl,A Filc l,ic-No/Datc:05 10403457 t)elcr tJatc:

:01/84/050/00134/AMl8/ :051241040100182/AMl8/ 20'ol'2017 23'l l'2017

Decision : committee considcrcd the case as pcr agcncla alongwith othcr rclcvant papcrs and

dccidcd to ask thc firm to lurnish the CAI), Mcasurcmcnt charl and skctch of thc cxport

product.'l'hc casc stands dclerred for rc-listingon23.l 1.2017.

り

ー

Status:
I)efcrred



Casc No.:12/11/84-AIフ C3/2017 Pany Namc:I′ OYAIン TItXTH′ Iう  Mcct No/Datc:15/84-
MH´ I´ SI′TD             Alン C3/2017

26.102017

Status:
I)eferred

Status:
Defcrred

Decision : Committcc obscrved that casc has bccn rcfcrred to O/o Tcxtile Commissioner lor
commcnt. Committcc dccidcd to await thcir commcnts and dclcrred thc casc for re-listing on
23.1t .2017 .

HQ llilC

:01/84/050/00131//ヽ M18/

HQ IrilC

:01/84/050/00i30//ヽ N418/

Casc No.:12/13/84‐ AIソ C3/2017 Paly Namc:PINNACI′
I〕

CIンO1lHNG CO.,

HQl'ilc

:01/84/050/00162/ノ ヽヽ418/

RIンAI'ilc                 I′ ic No/Datc:3510045206  Dctr Datc:
:35/24/040/00013//ヽ 4ヽ18/       25.07.2017              23.11.2017

Status:
Deferred

Casc No.:11/11/84-ALC3/2017 Party Namc:JPM Iう XPOR′ I｀S   Mcct No/1)atc:15/84-
PRIVATItI′ IMI′ I｀ I〕I)       Al′ C3/2017

26.10.2017

RI′ ノ`
「
ilc                      Iン ic.No/1)ate:0210207776   1)cfcr I)atc:

:02/24/040/00o78/ノ M`18/       ol.o8.2017              123.11.2017

Decision : Committcc considercd thc case as pcr agcnda alongwith othcr relcvant papers and
obscrvcd that this casc lurthcr cxamination. Committcc decidcd to dclcr thc casc. 'l'he casc
stands dcl-crrcd lor rc-listing on 23. I l.ZO17 .

I)ccision:(〕Oinllllittcc considcrcd thc case as pcr agcnda alongwith Othcr relevant papcrs and

dccidcd tO ask thc llrlll tO ftlrnish thc cAI)for thc cxpOrt prOduct.′
I｀ hc casc stands dcfcrrcd

ibr rc_listin3 0n 23.11.2017.

Mcct No/Datc:15/84-

AI´C3/2017
26102017

RI′A「 Hc                   Lic No/Date:0510403554   1)ctrI)atc:
:05/24/040/00192/ノ M`18/       ol.o8.2017              23 112017

Status:
Defcrrcd

RI′ Al'ilc               I´ ic.No/1)atc:o510403553  Dcfcr Datc:
:05/24/040/00191/AMi8/       ol o8 2017              23.11.2017

Status:
I)efc rrcrl

Iti´ /ヽ lrilc                     lン ic.No/1)atc:o510403666   DcFcr I)atc:
:05/23/040/00184//ヽ M18/        1l o8.2017               23.112017

(〕asc No.:13/13/84-AI,C3/2017  Palty Nanlc:ヽVEAR WI]I′ 1ン      Mcct No/1)atc:15/84-
INDIA PVT I′ TD.,          Al′C3/2017

26.10.2017

I IQ I:ile
3 I :01/84/050/00163/nM l8i

32 HQ Ililc
:01/84/050/00160//ヽ 4ヽ18/

1)ccisiOn:(〕 Ollllnittcc cOnsidcrcd thc casc as pcr agcnda along、 vith Othcr rclevant papcrs and
obscl・vcd t1lat casc nccd ibrthcr cxalllination and accOrdin31y dcfcrrcd thc casc. ´

I｀hc casc
stands dcfthrrcd for rc_listing on 23.11.2017.

Casc No.:10/13/84‐ AI′ C3/2017 Pany Nalη c:JIvA DI,SIGNS(P)MCct No/Datc:15/84-
IッTD。 ,                 AI´ C3/2017

26.10.2017

1)ccis10n:COllll■littcc cOnsidcrcd thc casc as pcr agcnda along、 vith Othcr rclcvant papcrs and
obscrvcd that this casc nurt1lcr cxallli1lationo COllllllittCc dccidcd tO dcfcr thc casc.  ′

I｀hc casc

り ′レ



stands dcfcrrcd lor rc-listing on 23. | | .2017 .

Casc No。 :6/13/84-Alノ C3/2017   Party NamelMATRIX
CI′ 0´ 1｀IHNG PVT l′ I｀D

HQ File                RiンA Ililc               l′ iC.No/1)atc:0510403657  Dcた rl)atc:

:O1/84/050/00156/ANl18/       ■05/24/040/00204/ノ M`18/        11 08.2017              23.112017

bccisi6n:c6品ふlit`c considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
dccidcd to ask thc flrm to attcnd thc pcrsonal hcaring along、 vith salnplc of tllc cXpolt

product. '|hc casc stands dclerred for rc-listing on 23' | | '2017 '

Casc No.:5/13/84‐ AI,C3/2017  Party Namc:M01)A COCK′ IAH´  Mcct No/1)を
ltc:15/84-    Statlls:

Al′ C3/2017          1)Ctrl・ c(1

26 102017

RIン A FilcHQ「 ilC11マ 1‖ し

34 :01/84/050/00155/ノ M`18/ :05/24/040/00213//ヽ 4ヽ18/        1708.2017              23 112017

Decision : Committcc considcrcd thc casc as pcr agcncla alongwith othcr rclcvant papcrs and

dccidcd to ask thc firm to l'urnish thc samplc and layrnarkcr of thc cxport product' 'l'hc casc

stands delcrrcd for rc-listing on 23. I I '2017 '

casc No.:8/13/84-Al“ C3/2017

26 102017

AI′C3/2017

26.102017

Status:
Dcfcrrcd

35

case stands dclcrrcd lor re-listirrg on 23' l l '2011'

f)ecision : committee considcred thc casc as pcr agcnda

I lQ l.ile RI.A l:ilc l,ic.No/Date:0510403701 Defcr I)atc:

:01/84/050/00158/AM l 8/ :051241040100208/AM l8/ l 7.08.201 7 23 ' l l .2017

Decision : committee considered the case as per agenda alongwith othcr relcvant papcrs and dccidcd

to ask thc firm to utt.nott",. personal hearing atongiith CAD and samplc ol' the cxpofi product' '['hc

‐casc No.:9/13/84‐AlJC3/2017  Pal'｀ amc:RICHA&CO    MCCt No/Datc:15/84-    Status:
Al′C3/2017          Dcfcrrcd
26.102017

%鵠蹴:話m嘉lmj 琺
'赫

漱鳳ilittν  悧辮α固餌剛2器.器;
tctヽふ:com品漁ce 86ndd`おa mc`基6霊

11麟電Ъttl:驚ll翼;rttvふ:TT鴛dccidcd to ask thC rlrnl to attcnd thc pcrsor

cxport product.1｀ he case standS dCtrred for re―listin3 0n 23.ll.2017.

Casc No.:3/l 3184-Al,C3l20l7 Parly Nanrc:(lll() SOLJI{(lli

37 HQ「 ilC               RI′ A Irilc
:01/84/050/00153//ヽ 4ヽ18/        :08/24/040/00126//ヽ

Nl1 8/

Status:

Dcfcrl・cd

I)cncr l)atc:

23 11.2017

atongwith othcr rclevant papcrs and

レ

1′ ic No/1)atc:0510403696   1)cfc・ rI)atc:

Status:
l)el'crrcd



HQ「 ilC
38 :o1/84/050/00152/ノヽ

～
118/

40.

I Casc No.291

ヽC Mcctin8 NO.15/AM― 181)atcd 26 10.2017~
/ヽ ctua‖ y hcld On 01.11.2017

R/ヽ Ir.ヽ003/95/040/00544/Aν l16/

41

1 Cascヽ o.292

cヽ McさtiiLヽ6.ら/AM」 1懸 Ittiさd 2`.1612017~~

ハCtually hcld On 01.‖ 2017
It/ヽ Ir.、。.03/95/040/00544/ノ ン`116/

Ilotcd that this casc had bccrr rclcrrcd 1o DIPP lor commcnts. Committcc decidcd to await
tlrcir cornmcnts anci dc lbr thc casc. 'l'hc casc stands deferred for re-listin g on 23.11 .2011 .

Caso No.:2/13/84-AI′ (〕3/2017  Party Nanlc:JPM Iう XPOR´ I｀S   Mcct No/Datc:15/84‐
PRIVATI〕 Iン IMI′「 IうI)       AI′ C3/2017

26.10.2017

RI′ A II‖ c                   Lic.No/1)atc:0210207810   Dclbr I)atc:
:02/24/040/00087//ヽ M18/       22082017               23.11.2017

I)ecision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith other relcvanr papcrs and
obscrvcd that this casc lurthcr cxamination. Committec dccidcd to defcr the casc. l'he casc
stands dcl-crrcd lbr rc-listing on 23. I1.2017 .

Casc No.:1/13/84-AI′ C3/2017  Pally Nalnc:LOYAIン TEXTIlン 13  MCCt No/Datc:15/84‐
4ヽHン I´ SIンTD             Al′ C3/2017

26.10.2017

HQ「 ilC RIッ A Irilc 1ン iC No/1)atc:3510045214   1)cfcr I)atc:
:01/84/050/00151//ヽ M18/        :35/24/040/00015//ヽ 4ヽ18/ 23.082017 23.11.2017

I)ccision : Committcc obscrvcd that similar casc has bccn referrcd to O/o 'l'cxtile
(lommissioncr lor cornmcnts. Committec decided to await thcir commcnts and dcferred thc
casc lor rc-listing on 23. I I .2017 .

Minutcs Of Offlinc cascs Mccting No.15/AM18 datcd 26。 10.2017
actuaHy hcld On 01.11.2017

M/s. Sccurity Products Pvt.l-td.
Ir.No.01/84/50/00142/AM17/1)ES_V

Status:
Dcfcrred

Status:
I)efcrrcd

thc adhoc norms fOr thc AA

dt.21.06.2016

Ⅳlodincation of

No.0310805629
btcぶ。1:こ 6品品蔽cc c」 hζ蔵群

`U[Rcあ

ξЪ F面高夢蒜 百罰面、山cr rclcvant面高而稿1こJ
ィl、 ^` `■ ^ 、́__::^“ :__ 1｀       1 ″   ・    ^       .    ́      _that thc application lbr rnodification of norms haibccn rcfeired to I)lpp lor their commcnts. In
this casc applicanl. has inlorrncd that in two of thc inputs, thc quantity has bccn allowed much lcss
than as applicd i.c. 2l7.00kgs & l0.00Kgs instcad of 567.30 lgs & 64.020 Kgs as applicd l.or in
thc advancc Authorization. NC dccidcd to await commcnts of the I)lPp. 'l'hc casc stands dcl.crrcd
lor rc-listing on 23. I l.2Ol7.

一ムμ lL/

MOdi街あtお.。 rtllc aah。 ざholini for thぎ A人
No.0310799931 dt.02 11.2015.

M/s. Sccurity l)roducts pvt.l.td.

ド.No.01/84/50/00327/Aン 117/1)I]S_v



42.

Dccision: Committcc considercd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and notcd

that thc application for modification of norms has becn rclcrrcd to I)lPI'} lor thcir cornlncnts. In

this casc applicant has reqcusted that out of 6 inputs, in onc of thc inputs. tlrc quantity has bccn

allowcd much less i.c. 100.652 kgs & 2.845 Kgs instcad ol 144.530 Kgs & 6.250 kgs as applicd

for in thc advance authorization. NC dccidcd to await cornrrcnts of thc I)ll'}P. 'l'hc casc stands

dcfcrrcd lo1ryllg]ing on 23. t ) Z0 ry,_

Casc No.293

NC Meeting No.l5/AM-18 Dated 26.10.2017

Actua‖v hcld on 01.11.2017
Ⅳlodincation of thc adhoc norins for thc/ヽ /ヽ

No.0310806766 datcd 01.08.2016
RA lr N。 .03/95/040/00544/AM16/

u".i.ion, corn-*itt"" 
"o*ia.r.A 

tf,. c.ur. aip-.ii-g.nAu ut.rng*ittl othcr rclcvant papcrs anrl notcd

that the application for modification of norms has bccn rcccivcd and llrrn has rcqucstcd lor

allowing tire UNt2l0 printing Ink COMAGI1050045 as 2t17.56 kg instcad of 392.950 kg as

applied"for in the advance Autliorisation. 'l'hc casc had bccn rcfcrrcd to I)ll'}P lor thcir commcnts'

NC dccidcd to awan thcir commcnts.´ I｀ hc casc stands dcた rr91●IJ二亘受li180120illi1217:

44.

Casc No.295

NC Mceting No.15/AM-18 Datcd 26.10.2017

Adv /ヽ uthorisation ヽ().0310802103 datcd

29.012016

dccidcd to moditt thC nOrms forthc abovc AA as pcr DII)P col■
1■ CntS Vidc thcir l'.ヽ o7/220/2016-

鶏%:;湯1酬iり端キ:)lDl、計―

食詳器調器詰器八面
`戸

~~

'l'SW dated 24.10.2017 as undcr :

.l.hc norms lor import item no. I i.c. white costal papcr ('l'issuc Papcr) is rcviscd to 1.35 kg/kg

content containcd in the export produqt. All other inputs and its quantity will rcmain unchangcd'

RA concerned may take nete-ssg'y action subjcct to compf iangg of othcr usual conditions'



45.

(rasc l、 。.296 Ml.. Ctu.ri. tli;airg I"d*t.i.s
N(〕 νlcctingヽ 0.15//ヽ ン1-181)atcd 26.10.2017
Actua‖ y hcld on 01.11.2017

Adv.Authorisation No.0310805612 datcd

20.06.2016

dccidcd to modi～ thC nOrms fOrthc abovc AA as pcr DIPP commcnts vidc thcir F.No7/220/2016-
′
1｀ SヽV datcd 24.10.2017 as undcr:

'l'hc norms lbr irnport itcrn no. I i.c. rvlritc Costal papcr ('l'issuc Paper) is rcviscd to 1.35 kg/kg
contcnt containcd in thc cxpo( product. All othcr inputs and its quantity will rernain unchanged.
I{A conccrncd rnay takc ncccssary action subjcct to compliancc olothcr usual conditions.

FoNo.01/84/050/00139/AM17//DES― V

M/s. Violct Apparcls I'}vt. l.td.

46

1(lasc N()297

Ir.No.01/84/050/00398/AⅣ l-13/1)IIS―V

Shocs Mcns) againsl thc Annual Advancc
Arrthorizalion No. 05 10341894 dalcd 2tl.12.2012.
I)ccision: Coltrtnittcc considcrcd thc casc u. p", ug"ndu ulongwitn othcr relcvant pup.r. und wcni-
through thc dctails subrnittcd in this casc and dccidcd to allowcd pcrsonal hcaring to firm and
dircctcd to ask thc rcprcscnlativc of thc firrn 10 come with CAD and sample of the cxpo( product.
No rcprcscntativc of thc firrn attcndcd thc hcaring. NC decidcd to dcfer thc case lor re-liiting on
23.t I .20t7 .

47

(lasc NO.298 M/s./ヽ bout t」 1'ashiOns Pvt lン td

NC Mccting No.l 5/AM- I tt Daicd ie [.lO1l I].No.O1/84/050/00159/AM16/1)I〕 S―V
ノ`Ctua‖ y hcld ol1 01 11.2017

1tAド .No 03/94/040/00160/Aン 116 Adv ノ`uthOrisation No.0310796543 datcd
10.06.2015

ンlodi「lcatiOn OF thc norills for thc Adv. Authorisation  No.0310796543 datcd 10.06.2015 -

Ilcqucst to rcconsidcr thc rvastagc allowcd by NC I o% to actual wastagc which is ncar about 30%
dccidcd in dccidcd by \C in its rnccring No. l9184 datcd 10.09.2015.
I)ecision : Committcc considcrcd thc casc iil;.F;dfiong*itn otr,".*rcuunt prp"i, and wcnt
lhrough thc dctails subrnittcd in this casc and dccidcd to allowcd pcrsonal hcaring to firm and
dircctcd to ask thc rcprcscntativc of tlrc I'irm to comc with CAD and sample of thc cxport product.
No rcprcscntalivc of thc llrm attcndcd thc hcaring. NC decidcd to dcfcr thc casc for rc-listing on
23.t | .2017 .

ト

26.10.2017

RA I'.No.05/24/040/00371/Aン l13

Fixation of norrni lbr cxport product

一
　

一



48.

NC Mceting No.15/AM-18 Datcd 26.10.2017 I'.No OI/84/050/022/AM12/1)1〕 S―V

ItA II.No 05/24/040/00509/AM16 Adv. Ar.rthorisation No.0510397311 datcd
15,01.2016

datcd 27 04.2011Modification ol norms for thc Advancc Authorisalion \o. 3510033691

en hancem cnt i n chem i cal s a-!] q*f4_!fN gl-s q!-,n 11199.

Dccision : Committec considcrcd the case as pcr agcnda alongwith othcr rclcvant papcrs and rvctrt

through thc details submittcd in this casc and obscrved that thc firm has rcqucstcd lor allowing

chcmical as per lrabric-ll instcad of F'abric-l lor abovc said Adv. Authorisation as pcr'l'cchnical

Committcc ILcport. 'l'he Committcc decided to ask the firm to clarify how thcy dccidcd that thcrc

product is not covercd undcr lrabric-l though as pcr advancc authorisation issucd in this casc

cxport itcm is covcrcd undcr Irabric-I. I{cply rcccivcd froln thc firm undcr cxamination. 'l'hc casc

$ands dcftrrcd for re 23.ll .2017 .

49

Casc No.299

匡,11再璽≡市、….llNC Mccting No.15/AM-18 datcd

ル1/s I′ o、 al′ l｀ cxtilcヽli‖ sI)vt I′ td

M/s. Shahi lixports Pv1. l.td.

「
.NO.01/84/162/00221/ANl― 18/1)ItS― V26.102017

翌堅基uJけ hdd On 01・ H.2017_

Prior fixation of Adhoc norms for cxport of l. Gcnts Ilall-Slccvc Shirts Madc ol53%o Nylon 47%

'l'actclNylon Yarn Dycd Wovcn F'abric GSM 87 ('l'olcrancc ' Or 10%) (S'l'Yl.liNO.XM0092)

Ljndcr SpccialAdvancc Authoristion Schcmc l.Jndcr Para 4.04(a)l l:'l'P 2015-20-

L    ∫Q)br ixttbnぬ c norms a8J■ GSM shodd mttch h而 po■ and

50

12.Babics Gaimcnt(1)rCSS)(Stylc No.PKK 180074)madc Of 97%Cotton 30/O Spandcx Wovcn Yarn
Dycd lrabric GSM ll5(Tolerancc|'or-10% ('l'olerance lor -10%) 3.Girls l)rcss (Stylc No.PPK

180074) madc of gTYoCotton 3% Spandcx Wovcn Yarn Dycd lrabric GSM 115('l'olcrancctor-l0o%

('l'olcrance +01{ -10%) Under Spccial Advance Authoristion Schcmc Undcr }'}ara 4.04(a)l III'I) 2015-

20.

,rlq9,.i!.,-\4/jl !4p 1vt.L14 vr3q[gff lcttg1Aii"a 27.]0.2017 lrayc requcstcd lor flxation

平
三
=正
田
視澁 肌 巧

‖ 聯 li;

|こ丞麺互301正
~~~_

Giris Drcss(StyIC No.P「c norms for cxport of l.

ovcn Yarn Dycd Fabric GSM l15(Tolcrancc■ or-10%(′ I｀OICrancc lor― 10%)
う 0/ O_′ 、_月 ^、′ ヽ■′^、 ′^"V′ rヽn

Dccision: Mlt Sfrini giports pvt. LtJ. vide thcir lcttcrdatcd ltl.l0.20l7 havc rcclucstcd lor fixation

of norms for above iaid cxport product undcr Spccial Advancc Authorisation. Cornlnittcc

considcrcd thc case as pcr agcnda along with othcr rclcvant papcrs and wcnt through thc dctails

|::|1lliliJI[Ili感i』ilち
!(総胤∫電r::lilt::」 :ゝ「∬:t::ゃll詰

'lCTIЭ

IL島:『腎II:
sary action and compliancc of othcr usual conditions. 

´
I｀hcrc is no

レ レ

hcld on 01.ll.2017



ol ttortns lor abovc said cxport product undcr Special Advance Authorisation. Cornmittec considcrcd
thc casc as pcr agcnda along with othcr rclcvanl papcrs and wcnt through thc dctails submittcd in this
casc. As pcr CAI)/CAM and othcr dctails providcd in this casc, thc Committcc approvcd thc input
output nonns as applicd [or. 'l'hc copy of the application is forwarded to thc conccrncd ItA lor
Iurthcr ncccssary action and compliancc of othcr usual conditions.'l'hcrc is no nccd to scnd thc casc
to I)GI:'l' (l IQ) lor fixalion thc norms again.
(iSM should match in irnporl and

♪


